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HIGH COURT FORTHE STATE OFTEI-ANGANAAT HYDERABAD
(Special Original Jttrisdictlon)

MONDAY, THE THIRD DAY OF NOVEMBER
TWO THOUSAND AND TWENry F|VE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRTAPARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTTCE G.M. MOHIUDDIN

WRIT PETITIO NNO : 33209 OF 2025

Between:

Haira Hassan. D/o. Mohmmed Riaz Ul Hassan, Aged about 19 years, occ. student,
ny6. H. No. B- i -431 1 t N 1 4, Satya Colony, Shaikpet,Hyderabad, Telangana.

...PETITIONER

AND
1. The State of Telangana, Represented by its fqrqciqq! Secretary, Medig?J^and

Health Fa mily Welfire Depdrtment, Sec-retariat Buildings, Hyderabad-50o
055.

2. Kaloti Nararayana Rao University of Health Sciences' Represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not consklering the petitioner request for

exercising web options for admission into lvtBBS/BDS course under Competent

Authority Quota in next phase of counseling for the academic year 2025-26 as

illegal, arbitrary, unconstitutional and consequently direct the respondents to

consider and permit the petitioner for exercising web .options for admission into

MBBS/BDS course under competent Authority Quota for the academic yeaf

2025-26 in next phase ofcounseling.



lA NO: 1 OF 2025

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the writ petition, the High Court may be pleased to

direct the 2nd respondent to consider the petitioner request for exercising web

options under Competent Authority Quota for admission into MBBS/BDS course

in the next phase of counseting for the academic year 2025-26, pending disposal

of writ petition.

Counselforthe Petitioner: SRI L.RAM SINGH

Gounsel ror the Respondent No'f 
iEf';Bflr?5."AL HEALTH Fw

Gounsel for the Respondent No.2 : SRI T.SHARATH,
SC FOR KNRUHS

The Court made the following: ORDER



ORDER:

Learned counsel Sri L.Ram Singh aPPgars for the

petitioner.

Sri T.Ramesh, learned

for Health, Medical and

appears for resPondent No-1.

Sri T.Sharath, learned

Narayana Rao University of Health

referred to ?S, "the Universit5/),

No.2.

':l j

for Kaloji

t
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compctent Authority Quota category for the academic year

2025-2026.

4. 
. 
The case of the petitioner is that clue to inadvertence,

sher could not exercise web options for admission into

MBBS/BDS course under competent Authority euota

eategory for the academic year 2o2s-2o26. The petitioner,
,. :, :

'fierg{Qre, has requested respondent No.2 to permit her to
. ..'. , ',.'', ,: .

pqrticipate in the next round of counselling, but the same

was not considered. Hence, this writ petition..,, :

Leqryed standing counsel for the University has

to the notification dated 22.Og.2O2S. It is

submitted that the note and instructions to the candidates

categorically speciff that the candidates in the final merit

list, who do not exercise web options in the first phase of

counselling, shall not be eligible to exercise web options in

thel srrbsequent phases of counselling to prevent seat

blocking. The petitioner is one such candidate, who has

not exercised her web options in the first phase of

counselling nor has opted for admission into MBBS/BDS

course under competent Authority quota. He submits that

\
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the corrigenda dated 04.10.2025 and
.:

fresh registrations only to such

exercised web options.

fit in the said category. He, however,

petitioner makes a representation, thb

consider it in accordance with law.

\

6. Having considered the submissionS "of,,i"dffieia'' ' :':"'l:'.:j:" ::_ f: :;l+ii]in 'i
_ 't: ' " ' 

't '"::' '' 
t t"

counsel for the petitioner as also the leqry"A, Sqq$dlrrS
:' r:; -: . '

Counsel for the University and having regard.to the above

stances, the

before the

claim

MBBS
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accordance with law within a period of two days. , :

, ,. ,.,,:',: ,,,,, :',::,.1;,,,.-it,.,,.,, ,.

', 
, :. i.':.'ii ..li ..

7. If the University allows the petitioner.to exprljSe,her
:i ,' '1. 1-'1;r1,.1.,;;

. web options, her case shalt be consideredrin'the.,.iffiU.a
' ,] . ' .,:, .,:,:, 

.

seats in the mop-up round.
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8 L€t it be made clear that we have not expressed any

opinion on the merits of tJ:e case.

Accordingry, ftu instant writ petition is disposed of.

However, there shall be no order as to costs.

Miscella'eous applications pending, if any, shall

stand closed. :

L. VIJAYA LN(MI
REGISTRAR
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To,

1.

2.

3.

4.

5.

6.

BSK

LS

The Princioal secretary, Medic_al.and Health Family welfare Department,
secretariat, Tetangand btiie auitciings, Stite oi tlringana Hyderabad-soo
055.

The Registrar Kaloji Nararayana Rao University of Health Sciences,
Warangal

One CC to SRI L.RAM S|NGH, Advocate. tOpUCI
Two ccs to GP FoR MEDICAL HEALTH FW, High court for the state ofTelangana.tOUTl

One CC b SRI T.SHARATU, SC for Kaloji Narayana Rao University of HealthSciences, Warangal. tOpUCi

Two CD Copies.
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HIGH COURT

DATED:03/1 112025

WP.No.33209 of 2025

DISPOSING OF THE WRIT PETITION
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